4

; | e | i;l(:)

ST ke e & _Jm«r I/ m 1BUHAL, Pﬂu iPAL BaNCH

\

{ ﬁg 6.A. Nos. 673/2002 with
— 9" No,817/2002
NA No,794/2 02
<aeFy e 04 83 ?/ 2002
 Delhi this2Tffgay of Psu?rug% 2002

Hon'ble i r, Kuldip Singh, Member (J)

e 07.23/2002 B
Lo Nos, 1116, 1457 and 1772 of 2002

J.i, Pandey
l -3 Laxn vibai. N: gar,
Delhl;-ll\) 023. '

S

& St

3 - . Versus

X ’ /
1. The Unicon of Indis e
- Through, the’ Secretary, ' T v

liinistry of Urban Development, - —
Nirmzn Bhaven, !
New Delni-110 Oll.

2. The Dirsctor General of 'orks,
Czntreal Public works Department,
x lirman Bhavarmy—
Nzvw Delhi, T

s, Shri D,C.I%w
Def)uty Jllectoi" (\‘\{Q it iculture)
Céntr .1 Public liork3 Deparl,m ent,
shastri Bhavan,
Nung mbakkam, 0.
Chenn- i-110 034, " . .Bespondents

(\.
, Q‘"‘%ﬂs. %’% and 69]. of 2002 | |

. e— .
SnriGonfEerim
Dy. Dirwc.or (Horet)
Dev, DL i, iio.l, e
P.D Lav 3uila mJ,
1' LAY elh 1, X Appl iC.-i‘.ﬂt
)
Versus |
1, The Union of Indis \
T‘.rpu, the Secret:ry,

inistr+ of Urban Development,
Nirmen Bhavan R - o

New DeliniellO Ol_]..
o Tho Dirsctor General of Vorks,
Centrzl Public Works Department,
Nirmzn Jhavan, \
New Dalhi,
- v = i .
¢! ogs,. 1,C. Ketyer :
D% Dirzctor (Hort) -
Hace Course, .
“'f\" Kzm-1 Ataturk FKerg,
AN Delhi, . . JHespond=nts .




020

Qr . 194/202
Shri R.K. Shorme
Dy, Director (Hort)-
Hort., Divn V ,
i,p. shavan,
Hev Delhi, ;

W -'

, Versus

1. - The Union of India

Through tbe Secretary,
liinistry of Urban Development,
Nirman Bhavan,«—

New Delhi~110 Ol1, -

2. The Dirsctos, eneral of Works,
Centrzl Public W “ns
Nirfman shszavean, :
MNew Delhi,

.
0A 832/2002
1A Nos, 816 and 1111 of 2002

Shri Sukhbeer 3ingh
Dy. Dirzctor (Horet)
liort, bivision I,
cr.D,

velni,

Versus

! Tie Union of Indiz

Throuch the Secretary,
i.inistry of Urban Developmen
Nirman Bh v an,

New Delhi<liO Oll.

O

2. lhe Dirzctor “eneral of %orks,
Cen-rasl Public Vorks Department,
Hirmen 3havan,
New Dalhi, B

/
3, . 3hri B.C, Katyer
Dy. Didr=ctor (Hort)
RICGg-OUTse
I<.ama'$g At-oturk Karg,
Mew Deolhi,

4, _'{5 Shri Ganss Ham
e Dy DJ‘ ctor (Hort) -
- Dev. Divi,No.l
PiiD kSO Buildi ing,
Nevr Delhi,

iDepartment,

(FL‘

Jr

i

et -

e i(’.‘) v

. Bespondents

e .ApO licant

« sRespondents

Shri K.B.S. Rajan, Counsel for the applicabts in all the OAs:
Shri Arun Bhordwaj, counsel for the intervenors in CA Nos.832/2002,

- 673/2002 and OA 817/2002,
S/Shri i.0é, Sudan, Sr. Counsel with Dr. S.P. Shdrma and 3h, Surencer
~ Singh, “oumnsel for the responden-s,

_)4/\/\—




L 22

o ,j \u: — \ .

.3 ‘ S

CP ilo.175/20C2 In On 832/2002 1
Tt {
o~ -

shri B.C. Katiysr |
3/o 3hri R.S. Kat iyar 3
R/o 273 Sector-1, -
5ad ic tlager, R G . :
New Dzlhi=110+-049. S .. Pet it ioner
By Advoccte Shri Arun Bhardvaj, | :
Versus

| \ ;

Shri :ukhb];r Singh - » - —_ ‘ l
S/o Late Shri Durjan Smgh : \ \
R/O 3/‘02 Lalits Pa rk - f
Lz vmi Magar, — '
Delhi-11Q 092. ..Respondent {

3y Advoc:tz Shri K.,B.S. Rajan.

.\
B

( CRAL)

By this comron order I shall be deciding four OAs

perzing Ho,573/2002 ., 817/2002, 794/2002 and 832/2002.

-3

7. Jide OA .i0.073/2002 the .applicant Shri J.N, Pandey

drder wotud 7.3,2002 yvnd nas been

A

L5 Lo.ns.erril v e

:-te as Dy. Dircctor, Horticulture from

]

sromci.ad oto ogf c

s;j_l?k-_y apslicznt in OA No,794/2002 (Shri R.K,. Sharma)
g !

hzs sien trens:.rred from Horticulture Division, Delhi to

Horticulture Division, Bhopal sgainst the existing vacancy

arder dated 7.3.2002, applicant in CA No,.817 /2002

(1]

i A
v iQ

o]

[§]

(Ganp~-ram) has el oromotéd to off iciate as Dy, Director

Uorticulture Division, Chennaivice Shri D.G.E. szad,

of Forticulture in Dgyvelopment Division No,II; CPWD, Bombay

hpi H,S. Chauhan vide order dated 25,2,93 and vice order
! N
! X . ' - . | . y .
=d 20.10.19 § he hzs been cgcain transfer from Mumba i to'y,
CrviD, belhi ank applicent in OA-832/20D2 (Sukhbeer Singh) el
~

ged the tra nsferred order dated 22.“2@32 vide viiich

7
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(@]
and
2
’—l
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e

‘:-ur d from Hort. Div. I, \cwa to Horsb Div.d,

ne hos hzen trins
/

P..D Delhi vice 3i.ri Gangsram who has been transferred to Hrt.
Diviszion, QPuD, Kolkatta., All the applicants have prayed for

guasting of thair transfer orders. P\J
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3, nll these OAs are belng contested o - % “

4, I have herrd tre leurncd counsel for the parties Jﬁﬁ%w_‘”ﬂjwj

gone through t.e records of the case./ ~_ Satan

5., "The c: :se of Shri J.N, Pandey was taken” Tp a; aﬂgfadiqg’c;sc.
v -

ahrl K.B.S Rd]oﬂ Counsel appearing for the appllcants éubmitted
that vll'uhese tfansfer orders are against the existing gulde-

lines for the post of Assistant Dlrector/Deputy Director,
The counsel for the apﬁIibantg_then submitted that according
years in Delhi and 3 years

\ allowed ’

sutside Delhi has to be ho?hﬂﬁiyé'ybut all these applicants

to this policy, a tenure of

AN

are not being zlloved to completelthe tenure in Delhi and are

172y

L il :
_ being sent outside., Though the order of transfer in all the
cases show that beeause of the exigency of service these

e e T .
persons are being transferred outside Delhi but the'!fact remains

that the vecancies are available in Delhi itself. so these

persons should be accommodatedin Delhi itself,
!

G.  lox1ng Lp the case of Shri J.N, Pandey, the counsel'
for the uppllc :nt- submitted that Shri\Pandey,was promoted from

the post of Assistant Director to the post of Deputy Director and

w2s transferred to Chemnaivice Shri D,C.R. Azad. Though another

vecancy was likely to arise and applicant had requested by
representetion that even if nis promotion-is postponed for a
period of one month of so, but -he may be adﬁga%%ge' %1ttc35€g?
2nd should begllowed to complete the normal tenure, B/ ;. despite

that another person has also retired and another vaccency haed

becemefveileole; so the applicant can be adjusted in Delhi -'—--
~ay-
itself,

7. . Counsel for the respondents agreed to consider tie
recusst of the zpplicant Shri Pandey.,
3. The couns:l appearing for Shri D,C.R. Azad submitted that

ne o
since/hss bzen transferred to Delhi on compassionate grounds so

- et

he should also bé allowed to join at Delhi, | o
. . | . l .
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4. in reply to the above, the learned counsel apoearing

for the respondents in 211 the YAs agreed that since vacancies '

ve become evaileble, L.he department will re-e xamine Y

v

ol
W

the position and will adJust the’ appl:.cunt:, a's far as poss iblel

-
B :\\\

. [
la. asccordingly, the CAs are diposed of with a direction ’i‘.:j

in Delhi itself.

to the responcents to see 1o it that all the applioants,

nossible arw ad justed 1in Delhl 4tself within the framev tork

iy

i

cf the .glicy for the comolctlon ‘of their tenure in Delhi., Thi

\

’ e xercise may be corrled out w1th1n a perlod of 2 months from

e A =
IS .,

the date of recwﬁt of a copy of this order. No costs,

Ay | .
I witlpioy of the zbove, CP 175 /2002 in CA 832 /2002 may be

listed on 5.9.2002,.
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